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Bengal Act IT of 1937

[THE BENGAL LEGISLATIVE ASSEMBLY
(MEMBERS’ EMOLUMENTS) ACT, 1937.]!

" Ben. Act [ of 1945,

West Ben. Act XXIV of 1957,
West Ben. Act XVI of 1959.
West Ben, Act VIIT of 1965,
West Ben, Act I of 1966,
Wesl Ben, Act V11T of 1969.

- Wesl Ben. Act X VI of 1974,
AMENDED .- West Ben. Act XL1X of 1978.
West Ben. Act XX VI of 1979,
West Ben. Act XVI of 1980.
West Ben. Act XXX of 1983,
Wesl Ben. Act XV11 of 1986,
West Ben, Act XXV of 1989,
West Ben. Act XXI1II of 1994,
West Ben. Act X of 1997,

{a) The Indian Independence
{Adapiation of Bengal and

ADAPTED .. Punjab Acts) Order, 1948,
(b) The Adapiation of Laws
Order, 1950,

[3th Octaber, 1937.)

An Aci to fix the salavies and allowances of Members of the Beugal
Legistative Y|Assembly).

WHEREAS it is expedient Lo [ix the salaries and allowances of (he
Members of the Bengal Legislative *[Asscinbly};

It is hereby enacied as [ollows:—

I. (1) This Act may be called the Bengal Legislalive *f Assembly]
{Mcmbers' Emoluments) Act, 1937,

{2) It shall be deemed 10 have come into force from Lhe first day of
April, 1937

'For Statement of Objecis and Reasons, see Whe Cofenita Guzette, Extraardingry, dated
the 29th July. 1937, P, |V, page 204: for Proceedings ol the Bengal Legislative Assembly,
see the Official Report of the Bungal Legiglative Assembly Proceedings. Vol. L1, No. 2. pages
183-196 and 235-238, and fur Procecdings of the Bengal Legislative Council, see the Offieial
Repon of the Bengal Legistative Cauncil Peoceedings, Vol 1L pages 31 3-426 and 455-469.

*This word was substituted for the word “Chambers™ by para. (1) of Arl. 3 of.
and the Schedule to, the Indion Independence (Adapiation of Bengal and Punjab Acisy
Order, 948,

Shar e
and
comImence-
nent,




PR gl gy Mot
IRy -\,_..':\,‘.,__ al

RS il e e R s S A S )

470 The Bengal Legisiutive Assembly (Members' Emoluments)
Act, 1937,

i
[Ben. Act I
{Seciions 2, 3.) ‘l-_- N

Dcﬁn:'inm. 2. In this Acl and lor the purposes thercot “Member™ means a
Member ' * * ® ¥k ¥ oo ox & of he ‘[West
Bengal] Legisiative Assembly, other than the Governor's Council of
Ministers,'* * %  # he Speaker of the said Assembly. Parliamentary
Sccretaries, Parliamentary Under-Steretaries and Parhamentary Private
Secrelarics, if any.

Sularies. 3. There shall he paid 1o cach member a salary at the rate of
*[(six.hundred and (ifty rupees) per mensem) with effect [rom the dale of
which he 1akes hus oath:

Provided that the salary of any member in respect ol “[any period
prior 10 (Lhe first day of Sepeimber, 1983,) shall be paid at the rate of
{1wo hundred and fifiy rupecs} per mensem]:

*Provided further that there shall be paid 10 the member, who is the
Leader of the Opposition, such salaries and allowances as are admissible
to a Minister under the West Bengal Saliries and Allowances Act, 1952:

*Provided also that there shall be paid to e Chicl Governmem Whip
such salorics and allowances ns are admissible 10 a Minisier of State

under thc West Bengal Sularies and Allowances Act, 1952. Wesi Bep,

Firstly. the words “either of the West Bengal Legslative Coungil but not including the ?;;; of
Chairman thereol, or” were inserted by 5. 2 ol 1the Bengal Legistfative Assembly (Members”
Cmolumems) (Amendmest) Act, 1959 (Wese Ben, Act XV af 1939, Later, those words werne
anntled by order No. [1504-L. dated the 31.7.70. published in the Calentta Gazeite.
Exrraoredingry, of the 302,70, Pan-I. page 1 T05,

“The words “cither of the Bengal Legislative Council or” were onaned by par. {1y ol An.
3 of. and the Sch. [1 0. the Indian Independence { Adopration of Bengul and Punjab Acis)
Order, 19413, .

"These words were substitured Toe tie word “Bengal™ by pam. (2) o Art. 3 of the [ndian
independence (Adaptation of Beagal and Punjab Acts) Order, 1948,

“The words “the Presideni af the said Council” were omiled by pam. (L) of Art. 3 of, and
the Sehedule to. the Indian Independence (Adaptation of Bengal and Punjab ActsyOrder. 1948

“TI'bis sectinn was substitued lor the original secrion by s, 2 of the Aengal Legislative
Chambers (Members” Emoluments} Amendment Ace, 1945 (Ben, Act [ ol 1245), This
substitution of sectian 3 was deemed 16 have been inade on and to have effect rom the Niostday
of Junuary. 1944, gee, section 2{2) of Ben. Act 1of 1945,

*Ficstly, the words "two hundred aad fifty rupecs per nteasess” were substituted for the
words “two hundred rupees per wensem™ by 5. X 1) of the Bengal Legislative Assembly
Members” Emoluments) (Ameadnient) Act, 1965 (West Ben, Act VIEL ol 1463). Later. the
waords “three hundred and [ty cupees” wene subsiitned for the wonds “1wa hundred and Hifty
rupees by s, 2ia) of the Bengal Lepislative Assembly (Members” Emelurnents) (Amendment
Acl, 1953 (Wes Ben. Act XXX of 1983). Finally, the wonls within the first brackels waere
substituted for the words “three hunddred and fitly rupees™ hy s_ 2(i) of the Hengl Luegislative
Assembly (Memnbers’ Emoluments  (Amendmen) Ace 1997 {West Ben Ac) X ol 1997),

"Firstly. the words "any period poor e tie lirst day of Apnl. 1965, shall be paid ac the e
of 1wo hundred cupees per mtensen” were substituted for the words "any period prior 1o the
Iiestday of January, 19443, shall Ix paid at the e of one hundred and filty rapees per mensem™
by 5. 2{2) of the Beaeal Legisluive Asscubly (Members” Emelunmienis) (Amendment) Act,
1965 (West Ben. Aer VIH of 1965). Later, the words withen the first brackets and second
brackets wene substinted forthe words “the fint day of April, 196357 and “two hundred rupees™
by ss. 2(b¥i} and 2{h){ii). respectively. of the Bengal Legishative Assembly (Members'
Emolunens) (Amendrocaty Act, 1982 (Wes Bea, Act XXX of 1983). -

“With the coming into force of West Bengal Agt XXV of 1957, a Tunthee proviso wis
insened alter the existing proviso. vide s, 2 read with sub-section (21 ol seerjon | of the Bengal
Legislative Assembly {Members” Emolunientsy (West Bengal Amendment) Act, 1957 {West
Ben. Act XXIV of 1957). Later. the present sccond provise was substituted by s, 2(ch of the
Bengal Lepislative Assembly (Mambers” Emolumenis) { Amerdment) Acl. 1983 {\West Ben,
ACLXXX of 1983),

The third proviso wus inseried by s. 2(23 of the Benaal Legislative Assembly (Members'
Emolumeni< ) A nwadment Act, 1997 iWesy Ben, Act X of 1997,
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The Bengal Legistarive Assembly (Members' Emoluments) 471
Act, 1937,

of 1937.]

{Section 4.)

Explanation {.—"Leader ol the Opposition” means that member of
the West Begal Legislative Assembly who is for the (ime being the
. Leader in the State Assembly of the party in opposition to the Slaie
Government having Lthe grealest numerical strength in the said
Assembly;, .

Explunation {{.—If any doubt arises as 10 which is or was a1 the
matcrial lime the party in opposition 1o the State Government havig the
grcatest numerical sirength in the West Bengal Legislative Assembly, or
as 10 who ik o was at any material time the Leader in the said Assembly
of such a party, the question shall be decided for the purposes of this Act,
by the Speaker of the said Assembly, and his decision, certified in writing
under his hand, shall be final and conclusive,

4. Subject 1o such condilions as may be determined by 'rules  Allowances.
made under Lhis Act—
(a) therc shall be paid 1o members not ordinarily resident
within such distances, as may be prescribed by rules made
under this Act, of the place at which heir auendance is
required in connection with their dutics as members—
(i) daily allowance a1 the raie of iwo hundred rupees)
per diem, !
Exptanasion.—Notwithsianding anything con-
lained elscwhere in this Act or any ather law for (he
time being in lorce, for the purposes of this clause, a
member of the Governor’s Council of Ministers, if
clected to the West Bengal Legislative Assembly, the
Speaker of the West Bengal Legislative Assembly,
the Deputy Speaker of the said Assembly, the Leader
of (ke Opposition, the Chief Government Whip, a
Parliamentary Secretary, a Parliamentary Under-
Secrelary, or a Parliamentary Private Secretary, if any,
shall be decmed 10 be a “Member'™;

'Forrules ntade in exerciwe ol the powers conlerred underseciions 4 and 5, see notificalion
Np, 2323 AR, dated the Sth Devember, 1959, published in the Caleinta Gazetre, Extravrdinary
ol 1959, Pant [, pages 2415-2418, as subsequently amended.

*Firsily, sub-clause (i) with a proviso was substituted for the oniginal sub-¢lause by
s. Y of the Bengal Lepislative Assembly Chambers {Members' Enoluinents) Anendnient
Act, 1945 (Ben. Act [ of 1945). Therealter, the words “twenty rupees prer diess” were
substituted for the words “fifteen rapees per diew’”™ by 5. 31) of the Aengal Legisluive
Assembly (Members® Emoluments) (Amendment} Act. 1965 (West Ben. Act VI of
1963). Then the words and figures “at such e as is admissible to a Minister under the
West Bengal Salares and Allowances Act, 19527 wery subsiiivied for the words “at the
rale of lwenly rupecs per diem™ by 5. 3(a) of the Bengal Legistative Assembly
{Members™ Emoluments) (Amendment) Act, 1983 (Wesl Ben, Act XXX of [983).
Finally, the present sub-clause (i} with its Expfaswiion was substitnied by s. 2(1)(a)
of the Bengal Legislative Assembly (Members' Emcluments) (Awmcendment)
Act. 1999 {West Ben. Act XX of 1994), .

*The words within the square brackets were subsiituted for the words “one hundred and
Nifty rupees™ by . 3(1) of the Bengal Legislative Asscanbly (Members” Emoloments)
(Amendmentd Act. 1977 i Weal Ben, Act X of 1997,



472 The Bengal Legislative Assemnbly (Members™ Enoliiments)
Act, 1937,

[Ben. Act I1.
(Sectrian 4.)

(11) travelling allowance for journeys by '[air at the rate
of one and one-fourth times the air fare (, for journeys
by rail at the rate of half the first class fare and for
journeys by steamer)] al the rate of one and a hall
times first class fare °[, for himself and onc first class
fare for one person accompanying him] and

(iii) road mileage allowance at such rates as may be fixed
by rules made undcr 1his Act; **

*(aa) there shall be paid to all members compensatory allowance

al the rate of *[five hundred rupees] per mensen, G

*(aaa) there shall be paid o all members constiluency allowance i
al the rate of “[one thowsand rupees] per mensent,
*(b) there shall be paid to a member an aliowance at the ratc of
ong thousand rupecs per annum on accounl ol pustal
cxpenscs; and

Firstly, the words “air ot the rae of one and ope-founh times the air fore and for
joumneys by" were inserted by 5. 3(1)() of the Bengal Lepistalive Assebly (Members”
Emoluments] (Amendment} Act, 1959 (West Ben. Act XVI of 1959). Larer. the words
within 1he Grst breakels were subsited for the wirds “and (o1 poarmeys by rail or sicamer’™
by 5. 2(1) of the Bengal Legislative Assembly (Members™ Emcluments) (Amendment)
Act, 1966 (West Ben. Act T ol 1966).

“These words were inserted by s. 2(b} of the West Bengal Legisfative Asscably
{Members"Emoluments) {Amendmenty Act, 1994 {Wuest Ben, Act XX ol 1994). !

*The word ~and” was omitted by s 3(1)(3t) of 1he Benpal Lepislalive Assembly '
{Members' Emoluments) (Anwndmeni} Act, 1959 [West Ben, Act XVl 1959).

iThis clause was added by s. 2 of the Bengal Legislative Assembly (Merbers'

Emoiuments) (Amendment) Act, 1974 (West Ben. Act XV of 1974).

*The words "Three bundred cupees™ were subsiituted (or the words “two hundred rupees™
by 5. 3(b) of the Benpal Legislative Assembly (Members® Emoluments} (Amendment) Act,
1983 (West Ben. Act XX X of 1982}, Later, the words within the square brackels wene substituled
for the words “three hundred rupees™ by 5. 302 af the Benpal Legislative Asseinbly (Members’
Emoluents) {Amendment) Act, 1997 (West Ben. Act X at 1997).

*This clause was ndded by s. 2(1) of the Bengal Legislative Assermbly (Members®
Emwluments) (Amendment) Act, 1989 {West Ben, Act XXV of 1989),

*The words within the square brackets wene substituted far the words “live hundred rupecs™
by 5. 33} ol the Bengal Legislaiive Assembly {(Menbers' Emnaluments} (A mendmen) Act,

1997 (West Ben. Act X of 1997,

"Clause (b) was substituied for the original by s. 2(2) of the Wese Bengal Legistative
Assenmbly (Members” Emoluments) (Ainendment} Act, 1994 (West Ben. Act X XL af 1994).

Prior 1o Lhis substitution there were following changes in the original clause, nmnely:—
{i} the words "per dicni: and” wene substiuted for the words “perdicn™ by s 3(2)
ol the Bengal Legislative Assembly (Members™ Emolumens) (Amendmwent)
Act, 1959 (West Ben. Act XV1of 195%). and

(ii) frsdy, the words “ive rupees per dienr” were subsituted (or the waords
“nwo rupecs and eight annas per diess’” by 5. 3(2) of the Bengal Eegisltive
Assembly (Members' Emoluments) (Amendment) Act, 1965 (West Ben,
Act VI of 1965). [ater. the words “len rupees” were substituted lor the
words “five rupees” by s, 3(c) of the Benpal Legislative Assembly
(Members' Emoluments) (Amendinent) Act, Y983 (West Ben. Act XXX
of 1983). Finally. the words "twenty-five mupees” were substituted for
the words “ten rupees”™ by s, 2(2) of the Bengal Legislative Assembly
(Members” Emoluments) (Amendment) Act, 1989 (West Ben, Act XXV
nl 1080y




of 1937.]

The Bengat Legistative Assewmbly (Members® Emoluments)
Act, 1937.

(Section 4.)

Ye) *[therc shall be issued to cach member who underlakes
journcys in connection with his duties as such
metnber,—|

(1} [railway coupons or vouchers for such member and
for onc person accompanying such member—])

(i) in respect of all such journeys 10 any place or
places within the Sute of West Bengal,

(ii) in respect of such journeys io any place or
places within India outside the State of
WesL Bengal:

Provided that the maximum limit for the

member and far the person accompanying him
shall with respeet to each of them be *[fificea
thousand kilomewes) a year;

'Firstly. clanse (¢) was added by 5. 3(3) of 1he Bengal Legislotive Assembly (Members
Emcluments) (Amendinent) Act, 1959 (Wesl Ben, Act XV Lol 195%), Therealtern clause (c)
consisting af sub-clavses {i) and (i1} was substilvied for the original clavse by 5. 2(2) of
Lthe Bengal Legislative Assembly (Members™ Ewoluments) (Amendnent) Act, 1966 (Wes)
Ben. Act 111 of 1966). Then. the clause consisting of sub-clauses (1) and (2) was
resubstituted by s. 2 of the Bengal Legislative Assewbly (Members' Emoluments)
(Anendment) Act. 1969 (West Ben. Act VIt ol 1969).

“The words within square brackeLs were substitated for ihe wards “there shall be isseed

to members who mdenake journeys in canneclion with their duties us such meinbers,—

by s. 2{1) of the Bengal Legislative Aysembly (Membets” Emolumentsy (Amendnient)
Act 1979 (West Ben, Act XX VEN of 1979).

‘The wards within squane brackels wene substiuted for the wirds “milway coopons
or vouchers—" by 5. 2(2). ifid.

“Trera (i) with the pruviso was substituted for the previous item i) by s, 2 of the
Bengal Legislaiive Assembly (Members” Emoluments) (Amendmenty Act, 1980
(West Ben, Act XV of 19RNY. Prior 1o this substitution theee were Tollowing
changes in the previows iem i), namely—

(i} 1he words "wight thousand” were substituled fer the words “foue thousand
ciaht hundred™ by s. 2(1Xa} of the Bengal Legislative Assembly (Mewbers®
Emolurnents) {Amendnrent) Act, (978 (West Ben. Act XL1X of 1978), and

(i1} the word “and” was omited by 5. 2(1)(hy. ibiid.

‘Firstly the words “len thousand kilomwetres™ were sphstituled for the words
“eight  thousand kilometres™ by s 2(3a)0) of the Bengal Legislalive Assemhly
(hiembers” Emolunwents) fAmendmenty Acl, 1989 OWest Ben. Act XXV ol [UESY.
Later. the word “twelve™ was substituted Tor the word "1en” by s, 2(3)(a) of the Bengal
Legisiative Assembly (Membens” Emolenents} (Amendiment) Act, 1991 {West Ben. Act XXIIT
ol 1994}, Finally. the wonds withis the square brackets were substitued for the wonds “hwelve
thuusand kilometres™ by s, 333 afthe Bengal Legislative Assembly (Members’ Emoluments )
(Amendnwn i Act, 1997 (West Ben Act X nl 19970

|
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Tite Bengal Legislaiive Assemnbiv (Menbers™ Emolunents)
Act, JU37.

{Secrian 4.)

'Provided further that when a member under-
takes journeys 10 any place or places within
India outside the State of West Bengal
in conneclion with his duties as a Member of
any committee of the West Bengal Legislative
Assembly or as a member of any delcgation
appoinled by Lhe Wes! Bengal Legisfadive
Assembly, the distances of such journcys shall
rol be Laken into account in calculating the
maximum Jimit of *[filtcen thousand kilo-
melres] a year,

(2) *[One [free pass] in respect of any such journey or
part thereof w any place within the State of West
Bcngal by any road transport service provided by a
State transport undertaking carried on by the State
Govermment or by any Road Transpont Corparation
eslablished by the Stale Government under seclion 3
af the Road Transporl Corporations Act, 1950
*[excep. for any such journey or part Lthereol by the
road transport scrvice provided by the Culeutia State
Transport Corporation an ils city roulcs] 5[; and, for
the purpose of this sub-clause, (he identity card of
the member shall be weated as free pass for himself
and for his companion.]

®(3) one free pass of the Calculla Stale Transport
Corporation lor each, for any such journcy or part
thereol by any road transport service provided by such
Corporation on ifs eny roules, and

IThis second proviso wus added by s, 201 rof the Bengal Legistative Assembly (Members'
Ewolumenis) (Amendment) Act, 1986 (West Ben. Act XV ol 1936).

‘Firstly the waords “ten thpusand kilomueires™ were substituted for the words “cight
thousand kilometres™ by 5. 2000(a)(ii) of the Bengal Lopislative Asscmbly (Mentbers
Emstumicnts) (Amendment) Act, 1989 (West Ben. Act XXV of (9849 Lawer, the word
“twelve” was  subsiirated [or the word “ten”™ by 5. 2(3%b} of the Benpal Lepislative
Assembly (Mombers” Emolumentsy (Amcndment) Ack 1994 {Wesl Ben, Aol XXLI
of 1994). Finally, the words wiilin the square brackels were substituted for the word

“twelve thausamd kilomeires™ by s. 3(4)(b) of the Bengal Legislative Assembly
tMembers” Emoluments) { Amendment) Act, 1997 {West Ben, Act X af 1997),

‘The words within square brackels were substituted for ihe words “state transpon caupons”
by 5. 2020} of 1he Benga) Lepislalive Assembly (Members™ Emolumenis) { Amenditient)
Act. 1986 (West Ben. AL XVII ol 1986},

*The wards within syware brackets were inserted by 5. 2(2) of the Bengal Legislative
Assembly (Memben” Emaluments) (Anendment) Act. 1978 (Wesc Ben, Act XLIX of 1978),

*The words withia square brackels were inserted by s, 2(2)b) af the Bengal Legislative
Assembly (Members” Emolwnenis) tAmendiment) Act. 1986 (West Ben. Act XV ol 1986).

“Sub-clauses (3) and (4) wene waginally added by s, 2(3Yal the Bengal Legislative Assenbly
{(Members” Emoluments) (Ameadment) Act, 1975 (\West Ben, Act XLiX all 1978), Laer, the
preseat sub-tlaase () was substitued by ¢ 2(3(b) of the Bergal Legislalive Assembiy
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Wesl Ben.
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1959

The Bengal Lepistative Assembly (Members' Emotuments)
Act, 1937,

(Sections 4A, 3.)

'(4} oae free pass of the Caleota Tramways Company for
such member and for one person accompanying
such member lor any such journcy or part thereof
by any tram-car of such Company; aund, for the
purposes of this sub-clause, the identity card of the
member shall be treated as free pass for himself and
for his companion.

dA. A member shall be entitled to such medical lacilities and
such telephone facilities as may be delecmined by rules made under
this Act.

5, {1y The State Government shall make “rules for carrying oul
the purposes of this Act.

(2) In particular and without prejudice to the néncrulily of the
larcgoing pawer, [he State Government may make rules—

{a) 1o prescribe the periods during which, and the condnmnq
under which, daily allowance = * * * * ¥ may
be drawn, the circumsiances under which®[such allowance]

may be wilbheld, and the coaditions uader which the
journeys referred (o in clavse (¢) of scetian 4 may be
undcriaken;

(b} to lix Lhe rates of road milcage allowance, and 1o preseribe
the condilions under which such allowance may be
drawn; and

{c) to prescribe the distances referred 1o in section 4 in
respect of cuch of the allowances referred to in the said
seclion.

(d) o determine the medical and 1elephone facilites mentioned
in scclion 4A.

(3} Unul rules are made under this section rules [raned under the
Bengal Legislative Assembly (Mcembers’ Emoluments) Act, 1937, hefore
the conunencement of the Bengal Legislalive Assembly (Members®
Emoluments) {Amendment) Act, 1959, shall continue 1o remain in force.

'See foot-nate 6 of page 474, wnie.

*Secrion A was added by s, 3 of the Bengal Le gislative Assembly {Members” Empluments)
(Amendinent) Act, 1979 (West Ben, Act XX VI ol Y79

*Seclion 5 was substituied for the eriginal seclion by s. 4 of the Bengal Legislutive
AssemBly (Members” Emolunicnts) { Amendient) Acr, 1959 (Wit Ben. Act X Vol 1939).

“Ser foon-note | on page 471, ante.

‘The words "ond conveyance allowance™ were omitwd by s. 1) of the Benpal
Legislaive Assembly (Members”™ Emoluments) {Amendment) Act. 1994 (West Ben,
Act XXl ol 1994).

"The words within square brackets were substitured for the wards “such allowanees™
by 5. 3(2). ibid.

*Clause (d)was added by 5. 4 olhe Benpal Legislative Assembly (Members” Enoluinients)
(Amendnenty Act, 1979 0West Ben, Act XXV NITAF 1970y

475
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GOVERNMENT OF WEST BENGAL
% LAW DEPARTMENT

Legislative

West Bengal Act XII of 2000

THE BENGAL LEGISLATIVE ASSEMBLY
(MEMBERS’ EMOLUMENTS)
(AMENDMENT) ACT, 2000.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Calcutta Gazerte,
Extracrdinary, of the 17th April, 2000.}

[1?th April, 2000.)

AnActioamend the Bengal Legislative Assembly (Members' Emoluments)
Aci, 1937, i

Bf';'gé-f' 1 WrEeREAS it 1S expedient to amend ihe Bengal Legislative Assembly
° ) (Members' Emoluments) Acl, 1937, for the purpose and in the manner
hereinafter appearing;

Itis hereby enacted in the Fifty-first Yearof the Republic of India, by
the Legislature of West Bengal, as follows:—

L. (1) This Act may be called the Bengal Legislative Assembly  Shortiue
(Members’ Emoluments) (Amendment) Act, 2000, - and
cOnumence-

ment,

(2) Irshall come into force on the 1st day of April, 2000,

2, In section 4 of the Bengal Legislative Assembly (Members’®  Amendment
Emoluments) Act, 1937,— :FSBC::OR;

11 of 1937,
(1} insub-clause (ii} of clause (a), after the words “for journeys 01937

by rail at the rate of half the {irst class fare”, the words and
figure “or at the rate of half the Air-condilioned 2-tier class
fare” shall be inserted;

(2) inclause(b), for the words “postal expenses; and”, the words
“postal expenses;” shall be suhstituted;

121



The Bengal Legistative Assembly (Members' Emolunents)
(Amendment) Act, 2000,

[West Ben. Act XII of 2000.] |
|
|

(Section 2.)

(3) afier clause (b}, the following clause shall be inserted:—

*(bb) there shall be paid to a member an allowance at the rate
of two thousand rupees per annum a lump sum on
account of purchase of books, newspapers and
periadicals.

Explanation.—Notwithstanding anything
contained elsewhere in this Act orany otherlaw forthe
time being in force, for the purposes of this clause, a
member of the Governor's Council of Ministers, if
elected to the West Bengal Legislative Assembly, the
Speakerofthe West Bengal Legislative Assembly, the
Deputy Speaker of the said Assembly, the Leader of
the Opposition, the Chief Government Whip, a
Parliamentary Secretary, a Parliamentary Under
Secretary, ora Parliomentary Privale Secretary, if any,
shall be deemed to be a "Member™; and’.

122



Ben. ActIT
of 1937.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative

West Bengal Act XXVI of 2000

THE BENGAL LEGISLATIVE ASSEMBLY
(MEMBERS’ EMOLUMENTS) (SECOND
AMENDMENT) ACT, 2000,

[Passed by the West Bengal Legisiature.]

[Assent of the Governor was first published in the Calcurta Gazette,
Extraordinary, of the | 1th September, 2000.]

[1ith September, 2000.]

AnActroamendthe Bengal Legislaiive Assembly (Members’ Emoluments)
Act, 1937,

WHEREAS it is expedient 1o amend the Bengal Legislative Assembly
{(Members' Emoluments) Act, 1937, for the purpose and in the manner
hereinafier appearing;

It is hereby enacted in the Fifty-first Year of the Republic of India, by
the Legislature of West Bengal, as [ollows:—

1. (1) This Act may be called the Bengal Legislative Assembly
(Members’ Emoluments) (Second Amendment) Act, 2000.

(2} Itshall be deemed to have come into force on the 1stday of April,
2000.

2. In section 4 of the Bengal Legislative Assembly (Members’
Emoluments) Act, 1937, in sub-clause (i) of clause (a), for the werds “two
hundred and fifty rupees”, the words “three hundred and fifty rupees”
shall be substituted.
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Amendment
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of Ben, Act
1l of 1937,
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Extraordinary
Published by Authority

CHAITRA 10] FRIDAY, MARCH 31, 2017 [SAKA 1939

PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 384-L.—31st March, 2017.—The following Act of the West Bengal Legislature, having been assented to by the
Governor, is hereby published for general information:—

West Bengal Act IX of 2017

THE BENGAL LEGISLATIVE ASSEMBLY (MEMBERS’
EMOLUMENTS) (AMENDMENT) ACT, 2017.

[Passed by the West Bengal Legislature.)

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 31st March, 2017.]

An Act to amend the Bengal Legislative Assembly (Members’ Emoluments)
Act, 1937.

WHEREAS it is expedient to amend the Bengal Legislative Assembly (Members® Ben. ActIlof
: . . 1937.
Emoluments) Act, 1937, for the purpose and in the manner hereinafter appearing;

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and
Commencement.

1. (1) This Act may be called the -Bengal Legislative Assembly (Members’
Emoluments) (Amendment) Act, 2017.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazerte, appoint.



2 THE KOLKATA GAZETTE, EXTRAORDINARY, MARCH 31, 2017 [PArT 11T

The Bengal Legislative Assembly (Members’
Emoluments) (Amendment) Act, 2017.

(Section 2.)

Amendment of 2. In section 3 of the Bengal Legislative Assembly (Members’ Emoluments) Act,
section 3 of Ben. e » « s
Act 10 of 1937, 1937, for the words “five thousand rupees”, the words “ten thousand rupees” shall

be substituted.

By order of the Governor,

MADHUMATIMITRA,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative
NOTIFICATION

No. 917-L.—14th August, 2019.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act VIII of 2019

THE BENGAL LEGISLATIVE ASSEMBLY (MEMBERS’ EMOLUMENTS)
(AMENDMENT) ACT, 2019.

[Passed by the West Bengal Legislature.)

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 14th August, 2019.]

An Act to amend the Bengal Legislative Assembly (Members’ Emoluments) Act, 1937.

WHEREAS it is expedient to amend the Bengal Legislative Assembly (Members”  Ben. Act 1l of
1937.
Emoluments) Act, 1937, for the purpose and in the manner hereinafter appearing;

It is herery enacted in the Seventieth Year of the Republic of India, by the

Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the Bengal Legislative Assembly (Members’
commeneement. Emoluments) (Amendment) Act, 2019.



2 THE KOLKATA GAZETTE, EXTRAORDINARY, AUGUST 14, 2019 [ParT III

The Bengal Legislative Assembly (Members’ Emoluments)
(Amendment) Act, 2019.

. (Section 2.)

(2) It shall come into force on such date or shall be deemed to have come into
force on and from such date, as the State Government may, by notification in the
Official Gazette, appoint.

fs:fcnt‘;’gsfﬁnft ggn 2. Insub-clause (i) of clause (a) of section 4 of the Bengal Legislative Assembly
Actllof 1937.  (Members’ Emoluments) Act, 1937, for the words “one thousand rupees”, the words

“two thousand rupees” shall be substituted.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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PHALGUNA 25] FRIDAY, MARCH 15, 2024 [SAKA 1945

PART IIl-—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL

LAW DEPARTMENT

Legislative

NOTIFICATION

No. 317-L.—15th March, 2024.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information.—

West Bengal Act XV of 2023

THE BENG AL LEGISLATIVE ASSEMBLY (MEMBERS’ EMOLUMENTS)
(AMENDMENT) ACT, 2023.
[Passed by the West Bengal Legisiarure.)

[ Assent of the Governor was first published in the Kelkata Gazette,
Extraordinary, of the 15th March, 2024.]

An Act to amend the Bengal Legislative Assembly (Members’ Emoluments) Act, 1937,

WHEREAS it is expedient to amend the Bengal Legislative Assembly (Members’ lfggl_-’ Act IT of
Emoluments) Act, 1937, for the purpose and in the manner hereinafter appearing; '

It is hereby enacted in the Seventy-fourth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be cailed the Bengal Legislative Assembly (Members’
Emoluments) (Amendment) Act, 2023.




2 THE KOLKATA GAZETTE, EXTRAORDINARY, MARCH 15, 2024 [Part III

The Bengal Legislative Assembly (Members’ Emoluments)
(Amendment) Act, 202 3.

{Section 2.}

(2) It shall come into force with effect from the first day of November, 2023.

Aﬂt?ﬂdglel%t lgi 2. In section 3 of the Bengal Legislative Assembly (Members’ Emoluments) Act,
SECLION 5 O 1.
Act I of 1937, 1937, for the words “ten thousand rupees”, the words “fifty thousand rupees” shall

be substituted.

By order of the Governor,

PRADIP KUMAR PANJA,
Pr. Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Lid{Government of West Bengal Enterprise), Kolkata 700 056.
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